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Name of Medical
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No. of seats reserved

College

MBBS Pre-

Grant Medical College,
Bombay . o
Medical College, \Iap
pur . i
B. ]. Medical (‘nl[cqc.
Poona | :
Medical College, r\uran -
gabad | Z 1
G.S. Medical Cnl]cgc‘
Bombay - 5
T.N. Medical (,ollege
Bombay . 5
Medical College, Soln-
pur 10
Medical C: 1llegc Mvsurc X
Medical College, Banga-
lore
Medical Cullcg: Bllan
Karnatak  Medicai
College, Hubli
« Medical College, Mani-
pal .
S.C.B. Medical (.nlfcge.
Cuttack y 7
Medical College, Burla 5
Poadicherry  Medical
College,

Medical College,
ritsar

[ 2]

Am-

23*
Medical College., Patiala

Davanand Medical
College, Ludhiana 5
Medical College, Rohtak 13
Medical College, Simla 20
S.M.S. Mz1dical College,
Jaipur . i 11
Medical College. Ud.u«
pur 1
Medical Collegc, Bikn-
0. & [
K.G. Medical Cul]cg:,
Lucknow 9
S.N. Medical Cullcgc,
Agra 5 s
Madical College, Kan-
pur : 2 > 3
College of Medical
Sciences,  Banaras
Hindu University,
Varanasi : 4

L.L.R.M. Mcdl{.'.l!
College, Meerut | 3

Medical

LA

Total

10

on

College

to  Questions 4138

Nomc”of Medical ~ No. of seats reserved
MBBS Pre- Total
Medical
M.L.N. Medical College,
Allahabad 3 i 3
N.R. Sircar Mcdlcal
College, Calcutta | 4 = 4
Medical College, Cal-
cutta ! - 3 . 3
Calcutta National Me-
dical Institute, Cal-
cutte 4 =k 1 1
R.G. Kar Medical Col-
lege, Calcutta ; 8 & 8
Bankura Medical College,
Bankura ! 5 5 1o
Medical Cnllegc Pun—
jim | p io 2
Totar _3:1 75— 389

#Number of seats in each medical college
separately has not yet been
intimated.

REPORT OF THE CUSTOMS STUDY TEAM

*488. SHRI BHUPINDER SINGH: Will
the Minister of FINANCE b-? pleased to
state:

(a) whether the  customs  study
team set up under the Chairmanship
of Shri D. N. Tiwary, M. P., has sub
mitted Its report to Government;

(b) if so, what are the recommenda
tions made by the team;

(c) whether the  recommendations
have been considered by Government;

(d) if so, what are the recommen
dations accepted by Government; and

(e) the recommendations
ed by Government and
therefor?

not
the

accept
reasons

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. C.
PANT): (a) Yes, Sir.

(b) Copies of the report were laid on the
Table of the Houae on the 3rd August, 1967,
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(¢) to (e) In the first part of 1tc 124, 125, 126, 128, 129, 130, 131, 132,
report the Study Team made 210 re- 133, 134, 136, 137, 138, 141, 143, 145,
commendations. Of these 159 have 148, 147, 148, 155, 156, 160, 161, 162,
been accepted with or without some | 164, 165, 166, 187, 168, 169, 170, 172,
modifications and 18 have not been | 173, 174, 175 176, 177, 178. 179, 180,
accepted. The others are under con- | 182, 183, 184, 185, 186, 188, 189 190,
sideration. 191, 192, 194, 195, 196, 198, 199, 201,

O—— 203, 204, 205, 206, 208, 209,

1,2 8 4 5 6 17 8 9,10, 11, 13, Total : 158
14, 15, 16, 17, 20, 21, 22, 23, 24, 27,
29, 30, 32, 33, 34, 35, 36, 37, 40, 42,
43, 44, 46, 47, 48, 49, 50, 51, 52, 53,
58, 59, 60, 61, 63, 64, 65, 67, 68, 69,
70, 71, 73, 74, 75, 76, 17, 78, 79, 80, A statement listing the recom-
81, 82, 83, 84, B5, 87, 89, 90, 92, 94, mendations accepted ang  another
95, 96, 97, 98, 99, 100, 101, 102, 104, statement listing the recommendations
106, 107, 108, 110, 111, 112, 113, 114, not accepted, with reasons {herefor,
115, 116, 117, 118, 118, 120, 121, 123, are laid on the Table of the House.

The second part of the report., which
was presented on 28-7-67, is being
taken up for consideration.

STATEMENT 1
Sl No.of Nature of ré¢ommendation Para Reasons for non-acceprarce
No. recom-
menda-
tion B S _ ) B

I 26 The Indian Tariff Act excepting 3:20 As the Indian Tariff Act also
the provisions relating to pro- contains provisions concerning
tective duries should be rrans- anti-dumping laws, protective
ferred to the Depr. of Revenue duties,  tariff references.
or alternatively the relevant which are more the congern
provisions of this Act as alsp of the Ministry of Commerce
the schedules be incorporaied it was decided 1o continue the
in the Customs Act. sEItus quo.

2 41 Lizensing policy for actual nsers 3-36  This would involve comprehen-
may he formulated industry wisc sive listing by the DGTD.
so that individual licences in- Even then the list may not bhe
dicaring the parriculay indus- complete  and reference to it
try may suffice. would be difficult because of irs

size.

2 45 Import licences may he jssued 3:36  This would substantially increase
for individual consignments as the work of the licthsing of-
in the case of clearance permits ganisation for issue of ccp for
for iron and steel material more than 2 lakh licences,
and exports of controlled com-
moditics.

4 86 The possibility of entrusting dis- 370 It should be possible to achicve
posal of all uncleared cargo 1o the  desired objective even
an organisation other than ports under the existing  arrange
or customs may be considered. ments hv resolving  the

diffizultics at administra-
tive level and by evolving
time Lound operations at all
siages. If rhe port organisa-
tiop earmarked a separate set
of staff 10 atend 1o this work
exclusively  and il customs
also did likewise and wepe to
complere their work of exa-
minalion, valuation efe, even
as the former initiated disposal
action the  present arrange-
ment would bhecome adequale
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SI. No. of Nature of recommendation Para Reasons for ron-acceptarce
No. recom
menda

tion

5 93 Where any dispute  affecting a 43  The acceptance of this recom-
senes of imports has been mendation might deny to
takenup all assessments in other claimants the opportunity
volving the identical dispute to pursue their cases vigorously
should be kept pending at the and to put forward any new
refund stage. arguments they may have.

6 103  An additional 'label' should be 4-12  This was really not necessary as
pasted to the licence so as to the licensee should be careful
draw pointed attention to any to check the document. Fur-
aspect of the licence, the ther any inadvertent Omission
licensee should take note of may create complications,
before he effects import.

7 105  The Joint Committee of Customs A,-12  As it would be difficult for one or
and ITC officers should be a two nominated officers to give
standing committee attending correct decision in all cases
whole time for speedy settle- the recommendation was not
ment of issues, to enquiries accepted,
and advance clearance of im
ports from ITC angle.

8 122 Foreign Post Offices may be set 6-7 Because of insufficient volume

up at the major international
airports at Bombay, Calcutta,
Delhi and Madras to clear
airmail.

T 127 Parcels detained for licences may
be listed on separate sheets for
ease of subsequent handling.

10 139  Arrangements should be made

for disposing )
letter mail
those requiring

the airport itself.

it 140 Only those articles for which ad-

difional

tion are required
Central Exchange,
being disposed of

nation section itself.

12 144  Previous offences may be ignored
in respect of postal imports
unless the value of the con-
signment is, say, above Rs.
5000.

of work, difficulty in getting
adequate space at the airport
and as the present arrange-
ments improved as for other
recommendations this recom-
mendation was not accepted.

69  As listing of detained parcels on
separate sheets would involve
duplication of work, apart
from time and stationery, the
recommendation was not
accepted.

6-13  As for SI. No. 8 above,
of at least air
articles including

assessment at

6-14 Do.
documents/informa
should g0 to
the rest
in the elimi

6-17 Asitis a salutary principle 10
take note of previous offences
and to impose severer pen-
alties for repeat offences, this

was not accepted.
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Reasons for non-acceptarnce
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Sl No. ol Nat ire of recommendation Para
No. recom-
menda-
riem
13 163 ‘[‘he_ relevant date for purposes. 716

of rate of dury on exnorfs
mav be the date of filing of
shipping bill in the indoor
serutiny  branch or the final

entry inward of the ship, which-

everis larer,

11 171 Government may consider fixing
by faw a minimuwm amount
‘say Rs. 25} above which only
claimes could be made.

15 193 Pubhication ol the Customs Tariff
and Foreign Trade Staristics
should be taken over by the
Central Exchange for Assess-

ment Data.

1h 157 Asmall press should be attached
to the unit set up lfor publica-
tion work.

17 200 Custom  Houses  should stock

for sale all publications of
interest 1o trade issued by
Customs, Trade Control, Ex-
change  Control and other
Departments.

18 207 Arpraiser should himself take
11e initiative wherever feasible
1o order clearance on hond.

O. N. G. C. OFFICEIN GUJARAT

*-489. SHRIK.S CHAVDA: Will
the  Minister of PETROLEUM AND
CHEMICALS be pleased to state:

the number of Class I, II, III and IV
employees in the office of the Oil and
Natural Gas Commission in Gujarat State;

1002 RS—3.

Q11

018

918

It was felt that the Jate of entry
outward was preferable being
nearer to. the point of export.

On grounds of principle and as
the legality of such a measure
was not clear the recommenda-
tion was not accepred.

It was lelt that customs depart-
ment need not take over the
woark now being attended 10 by
DGCI&S.

[t was felr that aseparate press
would not be necessarv. The
purpase  could be served by
obtaifing proper priorities for
printing.

Pecause there were authorised
book sellegs in  almost  all
important cities m India. It
was not considered necessary
ro accept this recommendation

It was felt that the objective.
could Te achieved if wider
publicity is  given to ali the
faciliries avajlable fo the im-
poriers in respect of clearance
of cargo, Acceptance of the
recommendation  might  give
rise to allegations of collusion
berween the appraiser and the
importer - even  though un-
founded and unwarranted.

(b) the number of Gujaratis employed in
the Commission in each of the categories
mentioned at part (a) above; and

Cc) the steps taken by Government to fill
the posts in Class III and IV services of the
Commission from the local population?



